
5 Written Answers PHALGUNA 11,1900 (SAKA) Written Answers 166

reduction in excise duty as the count­
ervailing customs duty will be reduced 
to the extent of basic excise duty now 
leviable.

Other agricultural inputs such as in­
secticides and pesticides, non-power 
operated agricultural implements, agri- 
cultuarl discs, chaff-cutter knives and 
power tillers are totally exempt from 
excise duty. In respect of other taxes 
such as sales tax etc. the Central Gov­
ernment do not have the power to 
withdraw or reduce such levies.

News-ltem captioned “Coca Cola may 
Setum via Nepal0

1748. SHRI SARAT KAE- Will the 
Minister of COMMERCE, CIVIL SUP­
PLIES AND COOPERATION be plea­
sed to refer to the report appearing in 
‘Times of India’ that Coca Cola was 
trying to enter into India through 
Nepal and state:

(a) whether the Indo-Nepal Trade 
agreement has a specific list of items 
which are permitted to be imported;

(b) can Coca Cola beverage or 
Coca Cola concentrate be imported 
from Nepal; and

/(c) will the Trade Mark Coca Cola 
be permitted to be used in India 
undier such circumstances taking into 
account section 28(i)(c) FERA?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI ARIF BEG); (a) The 
protocol to the Treaty of Trade enume­
rates the items which may be imported 
from Nepal and their terms of Access. 
In this conection attention of the 
Honlile Member is invited to the ans­
wer given on the 22nd December, 1978, 
to Lok Sabha Unstarred Question No. 
4764.

(b) While the import of Coca Cola 
concentrate is not contemplated under 
the Indo-Nepal Treaties of Trade, of 
Ttansit and Agreement for Coopera­
tion to Control Unauthorised Trade,

His Majesty’s Government of Nepal 
have recently communicated that, in 
accordance with the wishes of the 
Government of India, the export of 
Coca Cola to India would be banned.

(c) Does not arise.

Export of Cotton Yarns

1744. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
COMMERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether it is a fact that Gov­
ernment have decided to permit ex­
port of all types of cotton yams; and

(•b) if so, the details of the deci­
sion?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI ARIF BEG): (a) and (b) 
Export of cotton yam of all types and 
counts of 6s and above for shipment 
upto 31-12-79 has been permitted sub­
ject to a ceiling of 25 million Kgs. Ex­
port contracts are required to be re­
gistered by the shipper? with the Cot­
ton Textile Export Promotion Council.
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